¥ s GeM  7e—

GEBrrme Azadi Ka
-’ e Markatplace A"t Mahotsav

Bid Number/gieh maies (Rs gean):
GEM/2025/B/6291537
Dated/fgater : 30-05-2025

Bid Document/ s a&mast

Bid Details/f9s faaxor

Bid End Date/Time/s &g g & al@/aag

20-06-2025 16:00:00

Bid Opening Date/Time/fds geid &t
adra/waa

20-06-2025 16:30:00

Bid Offer Validity (From End Date)/Qs Q2rher
d9dr (I @ H e /)

30 (Days)

Ministry/State Name/3aeRI/d<d & A1HA

Ministry Of Home Affairs

Department Name/fQ3mer & AT Na
Organisation Name/G3d & =3 N/a
Office Name/® Ao & A New Delhi

®al $AdA/Buyer Email

nhrcga@nic.in

Total Quantity/ger AT

11

Item Category/3g »INY

Layer - 3 Core Switch (Q2) ( PAC Only ) , Layer 2 Access
Switch (V2) (Q2) ( PAC Only ), Small Form - Factor
Pluggable Transceiver (Q2) ( PAC Only )

Minimum Average Annual Turnover of the

bidder (For 3 Years)/fsX & Jad# 3itad
o eI3iR (3 ast &)

40 Lakh (s)

Years of Past Experience Required for
same/similar service/3%l/dAd A3t & fow

BT R e & a8

3 Year (s)

MSE Exemption for Years Of
Experience/33/@ & auf & vATHS Pe/ and
Turnover/cA3IR & foT TATES & Fe U &

Yes

Startup Exemption for Years Of
Experience/33/d & auf & FIE3IU ge/ and

Turnover/ T3] & AT FWIEIT H Fe wH &

Yes

Document required from seller/fashar & Y
T EEATdS

Experience Criteria,Past Performance,Bidder
Turnover,Certificate (Requested in ATC),0EM Authorization
Certificate

*In case any bidder is seeking exemption from Experience /
Turnover Criteria, the supporting documents to prove his
eligibility for exemption must be uploaded for evaluation by
the buyer
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Bid Details/fas faaor

Do you want to show documents uploaded

by bidders to all bidders participated in No
bid?/

Past Performance/f3rd e 50 %
Bid to RA enabled/fds @ Ra¥ erelt aftha frarm | Yes

RA Qualification Rule

H1-Highest Priced Bid Elimination

Type of Bid/ds & y&

Two Packet Bid

Primary product category

Layer 2 Access Switch (V2)

Time allowed for Technical Clarifications

registered with GeM)

during technical evaluation/ddidf FeAdT & | 2 Days
S aerehdr FAEEROT ¥ 3T FHT

Inspection Required (By Empanelled

Inspection Authority / Agencies pre- No

Evaluation Method/fsaia ugfa

Total value wise evaluation

Arbitration Clause No
Mediation Clause No
EMD Detail/stadr faaor

Required/3TmaTehar No

ePBG Detail/3disish fewor

Advisory Bank/Tsarzsit &

State Bank of India

ePBG Percentage(%)/sdisit ufderda (%)

3.00

Duration of ePBG required (Months)/sdidsir &
0T 3afa @Re).

62

(a). EMD & Performance securityshould be in favour of Beneficiary, wherever it is applicable./$TaEl 3iR Hure=
FATAT A, ST T& I BT &, nameAf & gy 3 @ wiww]

Beneficiary/arandt :
Under Secretary

National Human Rights Commission, Block-C, GPO Complex, INA, New Delhi-110023

(Major Vishnu Sp)

MSE Purchase Preference/tsiutds @lig alikdr

MSE Purchase Preference/Tauds @lic adigdr

No
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Details of the Competent Authority for MSE

Name of Competent Authority Bharat Lal
Designation of Competent Authority SG
Office / Department / Division of Competent

: NHRC
Authority
CA Approval Number 850
Competent Authority Approval Date 13-05-2025

Brief Description of the Approval Granted by
Competent Authority

Discussed with JS. Keeping in view the requirement,
proposal approved.

Competent Authority Approval for not opting Micro and Small Enterprises Preference : View Document

MIl Purchase Preference/tr3mEsng @i afikar

MII Purchase Preference/TaI3ms3ms @l alizar No
Details of the Competent Authority for Ml
Name of Competent Authority Bharat Lal
Designation of Competent Authority SG
Office / Department / Division of Competent
. NHRC
Authority
CA Approval Number 850
Competent Authority Approval Date 13-05-2025

Brief Description of the Approval Granted by
Competent Authority

Discussed with JS. Keeping in view the requirement,
proposal approved.

Competent Authority Approval for not opting Make In India Preference : View Document

Details of the Competent Authority approval for PAC

Competent Authority Approval document for PAC : View Document

Name of Competent Authority Bharat Lal
Designation of Competent Authority SG
Office / Department / Division of Competent

. NHRC
Authority
CA Approval Number 850

Competent Authority Approval Date

2025-05-13 00:00:00

Brief Description of the Approval Granted by
Competent Authority

Discussed with JS. Keeping in view the requirement,
proposal approved.

1. If the bidder is a Micro or Small Enterprise as per latest orders issued by Ministry of MSME, the bidder shall be
exempted from the eligibility criteria of "Experience Criteria" as defined above subject to meeting of quality and
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technical specifications. The bidder seeking exemption from Experience Criteria, shall upload the supporting
documents to prove his eligibility for exemption.

2. If the bidder is a Micro or Small Enterprise (MSE) as per latest orders issued by Ministry of MSME, the bidder
shall be exempted from the eligibility criteria of "Bidder Turnover" as defined above subject to meeting of quality
and technical specifications. If the bidder itself is MSE OEM of the offered products, it would be exempted from
the "OEM Average Turnover" criteria also subject to meeting of quality and technical specifications. The bidder
seeking exemption from Turnover, shall upload the supporting documents to prove his eligibility for exemption.
3. If the bidder is a DPIIT registered Startup, the bidder shall be exempted from the the eligibility criteria of
"Experience Criteria" as defined above subject to their meeting of quality and technical specifications. The bidder
seeking exemption from Experience Criteria, shall upload the supporting documents to prove his eligibility for
exemption.

4, If the bidder is a DPIIT registered Startup, the bidder shall be exempted from the the eligibility criteria of
"Bidder Turnover" as defined above subject to their meeting of quality and technical specifications. If the bidder
is DPIIT Registered OEM of the offered products, it would be exempted from the "OEM Average Turnover" criteria
also subject to meeting of quality and technical specifications. The bidder seeking exemption from Turnover shall
upload the supporting documents to prove his eligibility for exemption.

5. The minimum average annual financial turnover of the bidder during the last three years, ending on 31st
March of the previous financial year, should be as indicated above in the bid document. Documentary evidence in
the form of certified Audited Balance Sheets of relevant periods or a certificate from the Chartered Accountant /
Cost Accountant indicating the turnover details for the relevant period shall be uploaded with the bid. In case the
date of constitution / incorporation of the bidder is less than 3-year-old, the average turnover in respect of the
completed financial years after the date of constitution shall be taken into account for this criteria.

6. Experience Criteria: In respect of the filter applied for experience criteria, the Bidder or its OEM of the product
offered in the bid {themselves or through reseller(s)} should have regularly, manufactured and supplied same or
similar Category Products to any Central / State Govt Organization / PSU for number of Financial years as
indicated above in the bid document before the bid opening date. Copies of relevant contracts and delivery
acceptance certificates like CRAC to be submitted along with bid in support of having supplied some quantity
during each of the Financial year. In case of bunch bids, the category of primary product having highest value
should meet this criterion.

7. Past Performance: The Bidder or its OEM {themselves or through re-seller(s)} should have supplied same or
similar Category Products for 50% of bid quantity, in at least one of the last three Financial years before the bid
opening date to any Central / State Govt Organization / PSU. Copies of relevant contracts (proving supply of
cumulative order quantity in any one financial year) to be submitted along with bid in support of quantity
supplied in the relevant Financial year. In case of bunch bids, the category related to primary product having
highest bid value should meet this criterion.

8. Reverse Auction would be conducted amongst all the technically qualified bidders except the Highest quoting
bidder. The technically qualified Highest Quoting bidder will not be allowed to participate in RA. However, H-1
will also be allowed to participate in RA in following cases:

i. If number of technically qualified bidders are only 2 or 3.

ii. If Buyer has chosen to split the bid amongst N sellers, and H1 bid is coming within N.
iii. In case Primary product of only one OEM is left in contention for participation in RA on elimination of H-1.
iv. If L-1 is non-MSE and H-1 is eligible MSE and H-1 price is coming within price band of 15% of Non-MSE L-1
v. If L-1 is non-MIl and H-1 is eligible MIl and H-1 price is coming within price band of 20% of Non-MII L-1

Layer - 3 Core Switch ( 2 pieces ) ( Under PAC)

Make cisco

Model c9300x-24y-a

Technical Specifications/daih fafAEAr

* S peIl AR & 3g&T / As per GeM Category Specification

Specification Name/RfRA® @ Bid Requirement/s & fav 3maxas (Allowed
are Values)/3iAd Aed

Specification

Generic Type Of Core Switch Non Chassis Based

Support for 40G QSFP+ Port || Yes
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Specification

Specification Name/RI® &
ard

Bid Requirement/fdz & fou 3maas (Allowed

Values)/31Hd JA

Support for 100G QSFP+ No

Port

Support for virtual Chassis || Yes

On Site OEM 5

Warranty(Year)

Additional Specification Parameters - Layer - 3 Core Switch ( 2 pieces )

Specification Parameter
Name

Bid Requirement (Allowed Values)

Yes

Support for 40G QSFP+ port :

Support for 40G QSFP+ port: To be read as NO ( 0 port required )

2 Meter Multimode fibre patch
cord to supplied with each Any reputed brand
switch: 2 quantity per switch

* Bidders offering must also comply with the additional specification parameters mentioned above.

Consignees/Reporting Officer/@cl/Ruifésr 3w and/ 7 Quantity/#A=r

Consignee
S.No./s. || Reporting/Officer/ . Delivery Days/fScliall &
4 R/ RaifeT Address/adr Quantity/drar et
31T
110023,NATIONAL HUMAN
RIGHTS COMMISSION, MANAV
1 SANJEEV SHARMA ADHIKAR BHAWAN, C-BLOCK, 2 90
GPO COMPLEX, INA, NEW DELHI

Layer 2 Access Switch (V2) ( 1 pieces ) ( Under PAC)

Make

cisco

Model

c9200I1-48t-4x-e-5yrs

Technical Specifications/daih fafAEAr

* S peIl IR & 3@/ As per GeM Category Specification

Specification

Specification Name/RRA® &
are

Bid Requirement/[s & fav 3maas (Allowed

Values)/3iAd Aed

Specification

Type of Switch

Managed
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Specification

Specification Name/RI® &
ard

Bid Requirement/fdz & fou 3maas (Allowed

Values)/31Hd JA

Technology

Non PoE

Number of 1G Copper Ports |[48

Multi-Gigabit Support

No

Redundant Power supply ( Supported

from day one)

On Site OEM Warranty

5 Year

Consignees/Reporting Officer/q¥c/Ruifésr 3@ and/ 7 Quantity/arar

Consignee
S.No./s. || Reporting/Officer/ . Delivery Days/f3eiiall &
g QR /RafET Address/ddl Quantity/#rr ooy
3T
110023,NATIONAL HUMAN
RIGHTS COMMISSION, MANAV
1 SANJEEV SHARMA ADHIKAR BHAWAN, C-BLOCK, 1 90
GPO COMPLEX, INA, NEW DELHI

Small Form - Factor Pluggable Transceiver ( 6 pieces ) ( Under PAC)

Make

cisco

Model

sfp-10g-sr-s-5y

Technical Specifications/daeiih fafAEAr

* S peIl R & 3gET / As per GeM Category Specification

Specification

Specification Name/RRA® &

Bid Requirement/s & fav 3maas (Allowed

Specification

(Year)

s Values)/31qd I
Type of Transceiver SFP+
On Site OEM Warranty 5
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Consignees/Reporting Officer/@dl/Rulféer 3R and/ 74 Quantity/#A=T

Consignee
S.No./®. || Reporting/Officer/ . Delivery Days/f3eiiadl &
4 R/ Raifer Address/adr Quantity/srr o
T
110023,NATIONAL HUMAN
RIGHTS COMMISSION, MANAV
1 SANJEEV SHARMA ADHIKAR BHAWAN, C-BLOCK, 6 0
GPO COMPLEX, INA, NEW DELHI

Small Form - Factor Pluggable Transceiver ( 2 pieces ) ( Under PAC)

Make

cisco

Model

cisco-sfpt-glc-te-5y

Technical Specifications/da=idh fafAfEar

* ST el TAfATE & 31T/ As per GeM Category Specification

Specification

Specification Name/RfA® &

AlH

Bid Requirement/[ds & faw 3maas (Allowed
Values)/3iAd Aed

Specification

Type of Transceiver

SFP-BaseT 1G

(Year)

On Site OEM Warranty

5

Consignees/Reporting Officer/@Rct/Rulféar 3w and/ aar Quantity/amr

Consignee
S.No./&. || Reporting/Officer/ . Delivery Days/ciiall &
4 R/ RafET Address/ddl Quantity/#Arr oo
fQl
110023,NATIONAL HUMAN
RIGHTS COMMISSION, MANAV
1 SANJEEV SHARMA ADHIKAR BHAWAN, C-BLOCK, 2 0
GPO COMPLEX, INA, NEW DELHI

1. Generic

Buyer Added Bid Specific Terms and Conditions/sar e st a1 Rz i oy orf

OPTION CLAUSE: The Purchaser reserves the right to increase or decrease the quantity to be ordered up
to 25 percent of bid quantity at the time of placement of contract. The purchaser also reserves the right to
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increase the ordered quantity up to 25% of the contracted quantity during the currency of the contract at
the contracted rates. The delivery period of quantity shall commence from the last date of original
delivery order and in cases where option clause is exercised during the extended delivery period the
additional time shall commence from the last date of extended delivery period. The additional delivery
time shall be (Increased quantity + Original quantity) x Original delivery period (in days), subject to
minimum of 30 days. If the original delivery period is less than 30 days, the additional time equals the
original delivery period. The Purchaser may extend this calculated delivery duration up to the original
delivery period while exercising the option clause. Bidders must comply with these terms.

2. Scope of Supply

Scope of supply (Bid price to include all cost components) : Supply Installation Testing and
Commissioning of Goods

3. Service & Support

Availability of Service Centres: Bidder/OEM must have a Functional Service Centre in the State of each
Consignee's Location in case of carry-in warranty. (Not applicable in case of goods having on-site
warranty). If service center is not already there at the time of bidding, successful bidder / OEM shall have
to establish one within 30 days of award of contract. Payment shall be released only after submission of
documentary evidence of having Functional Service Centre.

4. Service & Support

Dedicated /toll Free Telephone No. for Service Support : BIDDER/OEM must have Dedicated/toll Free
Telephone No. for Service Support.

5. Service & Support

Escalation Matrix For Service Support : Bidder/OEM must provide Escalation Matrix of Telephone Numbers
for Service Support.

6. OEM

IMPORTED PRODUCTS: In case of imported products, OEM or Authorized Seller of OEM should have a
registered office in India to provide after sales service support in India. The certificate to this effect should
be submitted.

Disclaimer/;=ia=o

The additional terms and conditions have been incorporated by the Buyer after approval of the Competent
Authority in Buyer Organization, whereby Buyer organization is solely responsible for the impact of these clauses
on the bidding process, its outcome, and consequences thereof including any eccentricity / restriction arising in
the bidding process due to these ATCs and due to modification of technical specifications and / or terms and
conditions governing the bid. If any clause(s) is / are incorporated by the Buyer regarding following, the bid and
resultant contracts shall be treated as null and void and such bids may be cancelled by GeM at any stage of
bidding process without any notice:-

1. Definition of Class | and Class Il suppliers in the bid not in line with the extant Order / Office Memorandum
issued by DPIIT in this regard.

2. Seeking EMD submission from bidder(s), including via Additional Terms & Conditions, in contravention to
exemption provided to such sellers under GeM GTC.

3. Publishing Custom / BOQ bids for items for which regular GeM categories are available without any
Category item bunched with it.

Creating BoQ bid for single item.

Mentioning specific Brand or Make or Model or Manufacturer or Dealer name.

Mandating submission of documents in physical form as a pre-requisite to qualify bidders.
Floating / creation of work contracts as Custom Bids in Services.

Seeking sample with bid or approval of samples during bid evaluation process. (However, in bids for
attached cateqories, trials are allowed as per approved procurement policy of the buyer nodal Ministries)

©® No vk
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9. Mandating foreign / international certifications even in case of existence of Indian Standards without
specifying equivalent Indian Certification / standards.

10. Seeking experience from specific organization / department / institute only or from foreign / export
experience.

11. Creating bid for items from irrelevant categories.
12. Incorporating any clause against the MSME policy and Preference to Make in India Policy.
13. Reference of conditions published on any external site or reference to external documents/clauses.

14. Asking for any Tender fee / Bid Participation fee / Auction fee in case of Bids / Forward Auction, as the
case may be.

15. Buyer added ATC Clauses which are in contravention of clauses defined by buyer in system generated bid
template as indicated above in the Bid Details section, EMD Detail, ePBG Detail and MIl and MSE Purchase
Preference sections of the bid, unless otherwise allowed by GeM GTC.

16. In a category based bid, adding additional items, through buyer added additional scope of work/ additional
terms and conditions/or any other document. If buyer needs more items along with the main item, the
same must be added through bunching category based items or by bunching custom catalogs or
bunching a BoQ with the main category based item, the same must not be done through ATC or Scope of
Work.

Further, if any seller has any objection/grievance against these additional clauses or otherwise on any aspect of
this bid, they can raise their representation against the same by using the Representation window provided in
the bid details field in Seller dashboard after logging in as a seller within 4 days of bid publication on GeM. Buyer
is duty bound to reply to all such representations and would not be allowed to open bids if he fails to reply to
such representations.

All GeM Sellers / Service Providers are mandated to ensure compliance with all the applicable laws /
acts / rules including but not limited to all Labour Laws such as The Minimum Wages Act, 1948, The
Payment of Wages Act, 1936, The Payment of Bonus Act, 1965, The Equal Remuneration Act, 1976,
The Payment of Gratuity Act, 1972 etc. Any non-compliance will be treated as breach of contract
and Buyer may take suitable actions as per GeM Contract.

This Bid is also governed by the General Terms and Conditions/ & = @rar=a ordf & 3ideia off erfaa &

In terms of GeM GTC clause 26 regarding Restrictions on procurement from a bidder of a country which shares a land border with India, any bidder from a country which
shares a land border with India will be eligible to bid in this tender only if the bidder is registered with the Competent Authority. While participating in bid, Bidder has to
undertake compliance of this and any false declaration and non-compliance of this would be a ground for immediate termination of the contract and further legal action

in accordance with the laws/o1d T TTHATT Al & WS 26 & TGH H HIIT & WY HH A WS A ardl T & R T W
R fday & TG H ARG & TY JfH T TS A arel 7 a7 s ff =3 39 Afde 7 s & & fow qoft ar3 g
9 g 95 & arer WeTA WIe & arE Uohigpd eIfds & A9 o] §HT S & sEa Igured ST een 3R @ o
Tl ENWOT fPT S T S AUl o Pl W HAY Bl debiel FAH DA IR Pefed & HFAT @ A Plegelt driars
GOk elap |

---Thank You/g=arg---

9/9



